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IN THE CENTRAL ADMINISTERATIVE TRIBUNAL i
PRINCIPAL BENCH, NEU CELHI, : i

‘ 4

Mp 3448/92 Date of Decisions2,8,93
0a 2873/92
€5v1; Mukesh Kumer and Ors, ves Bpplicante g
Versus ;
Union of Incia ..+ Respondentc,

¢

Ms, Kaman Arora,Proxy counsel
for the learnec counsel for ’
Shri £,5, Bainee ... Counsel for the aspplicants.

thri H.K. Ganguwani ... Counsel for the responcents.

CoRAM: The Hon. Mr. C.3. Roy, Member(J)
The Fon. Mo, S5.R. ACIGE, Member(A)

JUDGEMENT (Cral)

(bv Hon.Member(3) Shri CeJ. RQY )
Tne aprlicents in this case have claimed the relief of
reaulerisstion of the services snc to consider them for promotion
to the next higher grece of Helper Kh;lasi f rom the cate their

jumniors were promotec ¢nd cive eppgequental benefit of fixation of

M |
pav and &llouznces etc, "
2. Tre lecrned counsel for the responcents states thet the CITCGSS?

) ) ) . 4 4

of reculsrisstion enc¢ consecuznt action is on the verce of comp’-thﬁ
. £

In thrs circumstances, to ro into the facte of the case is not ’g

necessary., Both the sides agrece that this mzatter could be c1sno/{bﬁ
of with the direction that the responcdents complete the exercis
within 3 months irom the date of receipt cf this order., Ths \\
res~oncdents are =0 directed,

3. With the zbove direction, the 0A is disneosecd of with no orrerjf i

zs t o costs,

%/ -
(s. ADT (C 3/ HOY

Ne
M
252852‘“) bPBER(Jg
T 2.8.93
kamN20893

e S S e + et
SN R — e e e e S meae i e A A ot ot e et et



